
1 i./ 21.8.2002. The aplicant inxpazzmn is present in person. 

It transpires that this CCPA arising out of OA 615/96 so 

disposed of vide order dated 26.2.2002, copy of which is 

filed and marked as Annexure A/i  is filed along with R.A 
/S 

	

	 bearing No. 29/02 , record of which isnot placed today. 

:Be,listedor.8.i0..2002 f'crhearing.along with the said RA. 

e1,1t,E3/ 	(L.R.K. PRAs'(AT.. 	(8.N. SINGH NEELAII)/v.C. 

2/08.10.2002: 

tI 

skj 
cA / 

ft r-7 ---- 

/. 	12.12.02 
CM 

None for the appiC ant. 
Be listed oni 2.12 2002 for, he'inq. 

None for the parties. List it on 14. 1./
2003 

for hearing. 
, 

g 
(hyama D4r MC.T) 
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CM. Be listeá on 19.3.2003 for hearing. 

 

 

(B.N.singh L4eelarn) v.c. 



5 

	

24.3.03 	
Be listed on 4.4.2003 for heariri. 

CM 

/ S..iha) 'WA 	 41.singhNee1rri) vc 

	

6/4 4.2 003 	 listed for bea;ing on 28003 

M 	 ( B.N.Sjnh Neelarn )/vc 

7/24.4 .2003 	Be listed for hearing on 12 . .2003. 

a,  

sks 	( S. Dog a 	4(J) 	( S. Jha )/I(A) 
.67 

2 	F r-- :. o A-4--  

A) 

9/12.0.20O3 ; None for the applicant. 
Mr. H.P.Singh, ASC for the respondents. 

None is present on behalf of the applicant, 

who 'is appearing 'ih person. Initially, he did notresent 
himself and subsequently, the hearing got adjourned on 
different dates. Shri H.P.Singh, the learned Addl. standing 

Counsel app earing on behalf of the ó f :Eic i a1 respondents 
has submitted that the applicant has not been turning-up 

on number of dccasions in the recent past. He has further 

submitted that initially the applicant had approached 

this Tribunal against his transfer. While hearing the 
said case the Tribunal had directed the respondents 
to consider his case and dispose of the representation 
which was so pending with them. The representation was 
in due course considered and disposed of. He again 
approached, according to him, this Tribunal with a fresh 
QA in which the Tribunal ordered the appell ate authority 
to look into the epeal and pass necessary orders. in the 

meanwhile, the applicant was disissed from service as 
a rsult of conclusion of some departmental proceedings. 
Thereafter, the applicant approached this Tribunal again 

....Coritd/. 



CCPA  No5/2OQ2 
- 	 .,No.; 615/96 

I 

COfltd.../u 	 - 

with a Misc. Application challenging the dismissal order 
The learned Add • Sanjng Cun.se1 for 

the official respondents has suimittedthat the applicar, 

has approached this Tribunal with this contempt petitier 

against the initial order of transfer passed 67 years 

ao with a grievanCe that there is has been a violation 

of the direction of this Tribunal. 
On perusal of the whole matter and after 

hearing the learned AddL. Standing Counsel for the offic 

rdspondents it appears, that the contempt petition has 

virtually no legs to starid1d.ifl tt process appears 

to have kama become in fructuous, It  al so appears that 

the, applicant who has been absenting himself on the dat 

of hearing.as  lost his interest-in pursuing the matter 
Under these circumstances we are inclined 

to dispose of this contempt petition as infructuous. Th 
noties issued in this c ase stand :accordlin ly discharg 

rGkV 
(Shyau 6gr 

k 	
• 	 (arweshwar Jha)— 

Member (J) 	 • Memb er( ) 
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